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TaiERe a9 SR oAy aRads e 

Fftrg=aT 

7% faeet, 26 T, 2021 

FTAT. 4886().—F~51T TTHTT T AT T F TATAN a9 H¥ T = s 

gtz &, wafR. 37(w), T 18 swAd, 2019 (R =od zw qewmg 7dm fAffaw s 

Fferg=mT, 2019 T2 AT E) FT T &AT T BT qEr A e (R Te g qes wars 
FET AT B) F =T H 00 BT A7 A ST S F SR T 2T A e, s a4 w6 w 
e wferifoe B o 

AT FET AT AT ST TEET T AN AR H I ST FT AAAAT FA F oy 
FETAIT T Z0 €, ST Hremeste Aferg=mr, 2011 & T2l &7 SIe=e €, T Arel/qTerd it £ asier qfy 
T I= S T (THETe) F wHHiw B AT Fv, drarse @ § wOen qaEe g 49 61 F 
A AT GraTA FAHee VT H U 7 W ASTE T o A o wee §  ravse afigw=m, 
2019 # 7z T E; 

AT qravaw Sawee (o § Sta/STemT ¥ aeey G 9 3= SAT T o6 S AT TaE e 
A HrATSTE WA F AT T AT IT ATIAT T FTAT. 1422(3), AT 1 7E, 2020 F wveT 

T Hrarsre aftegeET, 2011 & afeafera B, @ty T suee frarvsre wfiee=er, 2019 # 

aftafor 7E BT o @ &, = T A 18 SAEY, 2019 F At s qrivg 1 wE, 2020 F TEer 

arfegfsE f o 
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e Hremvre &t ¥ TN HHETAT ZT g9 {5 UEAT F TeAT ST AT 1. AL 
19(x), AT 6 T, 2019 F wreAw T wfrwwsre wfteg=mT, 2011 # witafem ko o a1, Ffw, T 

TR '@ 1227(=), A 6 wFEY, 2017 FT TATTAAT SOTaT F AT F GE T A HY TH TRT 

== wfrarsre arfirg=eT, 2019 # afenfera 7Ef G o e ar; 

47 T TET T T AT S TET) § qTE 23 "/, 2021 F Ao aaer 
427t Fz & 7g Rrwrfver 7 & B sowrR guere S frervsre afingEeT, 2011 F Tger & € IUr ¥ @7 
ST Hfremesre AfAeEET, 2019 F AT T TAT F g T, Wesie afwg=En, 2019 # witwferd 

For S 

AT AT F WLAST A ITE ST HeeSre Ata=n, 2011 g wgw & @y g, davse 
=T, 2019 & wftfera By e % forg seattae B st € e ST F e geiee g 
g 0 e a1 afvty e 75 B o = 2, gafen matawo(swea) o, 1986 F e 5% 
IufaEw (3) F @ (F) F wefi qEAr i avar T arwtea § afvmiE & o g 

I, 99, FHT g gt (e e, 1986 F fem 5 % suftEw (4) F = 9fa 
AT (SeE) afafr=, 1986 (1986 1 29) Ft amer 3 T ITUTIT (1) He 7T (2) F &= (v) FTT 
e AT HT TN T g A A S e, 2019 # feAferfer gevem w7 g, At 

1. T A= §,-- 

(i) 77 1 % == (i) ®, T F wr ow e e s, at:- 

“TISERL,—ZH AT 3 T o o, - 

(F) TEETTe & Gy v U TAr afnE § e 9 5o g AT S F T Seaa SevaT TEeEaT g, 
S Fr Pt wlFmet F agame e Tad a8 wEu e (TAere ) gy it @ At 

TET AT A T AT FT ST FLAT AT 8 

(@) I =9 &, ST FTAT. 114(), T 19 FTFE, 1991 FT ST afdegEET 7 qrit F 9F @i 
TTE AT STAART (DA 8, T, T AT TAAN F TEAG o=+ ET qF At gy, qArt v geor 

F T AT SR F T @I AT F T F FO STAT Fog, T F AT G, A AT TAW F W AT 
 faware o e R oW darste-ariy = # =anftrd B s 6w aweata F e v ae 

T g e Bt Brerreren Gt 3 fore St == B st 

2. 997 2 F ITT 2.1.1 F @ (F) F ITGE (v) F =AW 7 FeAferfad war s, at- 

“(v) Travaw S Hewt Frord A7 g F R gt T aftw=m F Ut F aqw freesre awww 6 
TS i d7 wfrarsre drarn B s, S e foEt afta st (g gt 

1972 (1972 7 53), 7 (sver) aArfrre, 1980 (1980 T 69) = Tt (<o) afdfis, 1972 
(1972 %7 53) F U=t F Aefiwr 7oA T2, TS GF, weArr, e a9, Fests e @ e 

Tfere & 

froqur- Fravaw Smvee o F fraw @ e, e s g = G T s e awww 
T AT TR T oM o AT & s fera o sy 

3. &7 5 F ST 5.1.2 § S (xviii) F Te=T Fefortea swEe st G s, et 

“(xix) FTFFE 7 T T F o wwe agEEt 5 g9 @ F v F o aF s agety 
EriPeErikanidy 

[T 19-112/2013-3m5T 111(Frh)] 

<. Fofta FHTE arery, S ate 

froqur: g =T A F T, AT, 9L g9 3, IU-a¢ (i) § v w8, 37(w), arvfra 18 

ST, 2019 T sETfer fv e o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 26th November, 2021 

S.0. 4886(E).—WHEREAS by notification of the Government of India in the Ministry of 

Environment, Forest and Climate Change, number G.S.R. 37(E), dated the 18" January, 2019 (hereinafter 
referred to as the Coastal Regulation Zone Notification, 2019), the Central Government declared certain 

coastal stretches as Coastal Regulation Zone (CRZ) and restrictions were imposed on the setting up and 

expansion of industries, operations and processes in the said zone; 

AND WHEREAS, the Central Government have received representations from the State 

Governments for inclusion of those provisions in CRZ Notification 2019, which were already available in 
the CRZ Notification, 2011 but have been missed out in the CRZ Notification 2019, with regard to 

restricting demarcation of High Tide Line (HTL) in Khazan Land to the bund / sluice gate, collection of 
dead shells by traditional communities in CRZ areas and delineation of HTL and CRZ categories in the 
Sundarbans Biosphere Reserve; 

AND WHEREAS, the provisions related to demarcation of High Tide Line (HTL) in Khazan Land 
to the bund / sluice gate and delineation of HTL and CRZ categories in the Sundarbans Biosphere Reserve 
were incorporated in the CRZ Notification 2011, through amendment vide notification number S.O. 1422 

(E), dated the 1" May 2020, however, these provisions could not be incorporated in CRZ Notification 2019, 
as it was notified on 18® January, 2019 i.e. before the above-said amendment dated the 1% May 2020; 

AND WHEREAS, the provisions related to collection of dead shells by traditional communities in 
CRZ areas was included in the CRZ Notification 2011 through notification number S.O. 19(E), dated the 

6" January 2019, however, the same was erroneously left out in the subsequent amendment vide number 
G.S.R. 1227(E), dated the 6™ October 2017, and as such, the same could not be incorporated in the CRZ 

Notification 2019; 

AND WHEREAS, the National Coastal Zone Management Authority (NCZMA) in its 42° meeting 
held on the 23® March, 2021 has recommended that the above-said provisions which were already 

available in the CRZ Notification, 2011 and had been inadvertently or erroneously missed out in the CRZ 
Notification, 2019, shall be included in the CRZ Notification, 2019; 

AND WHEREAS, in view of the fact that the provisions already applicable vide CRZ Notification, 
2011, are proposed to be included in the CRZ Notification, 2019, and as there is no fresh restriction or 

prohibition being imposed vide proposed amendment notification, therefore, the requirement of notice 
under clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 is hereby dispensed 
with in public interest; 

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub- 

section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of 
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby makes the following 
amendments in the Coastal Regulation Zone Notification, 2019, namely: - 

1. In the said notification, - 

(i) in paragraph 1, in clause (i), for the Explanation, the following Explanation shall be substituted, 

namely, - 

“Explanation. - For the purposes of this notification,- 

(a) the HTL means the line on the land upto which the highest water line reaches during the spring tide 

as demarcated by the National Centre for Sustainable Coastal Management (NCSCM) in accordance with 
the laid down procedures and made available to various coastal States and Union territories; 

(b) in case there exists a bund or a sluice gate constructed prior to the date of notification issued vide 
S.0. 114(E) dated 19" February, 1991, the HTL shall be restricted up to the line long along the bund or the 

sluice gate, however, in such a case, area under mangroves arising due to saline water ingress beyond the 
bund or sluice gate shall be classified as CRZ-IA irrespective of the extent of the area beyond the bund or 
sluice gate and such areas under mangroves shall be protected and shall not be diverted for any 

developmental activities.”
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2. In paragraph 2, in sub-para 2.1.1, in clause (a), in sub-clause (v), the following sub-clause shall be 
inserted after the words ‘Biosphere Reserves’, namely: - 

“(v) .except in the case of the Sundarbans Biosphere Reserve, wherein, the categorization of CRZ and 
delineation of the HTL and CRZ boundaries shall be done in consonance with the provisions of this 

Notification”. 

Note: The CVCA delineated within the Sundarbans Biosphere Reserve shall be managed through the 
Integrated Management Plan prepared by the State Government and approved by the Central 
Government.” 

3. In paragraph 5, in sub-para 5.1.2, after sub-clause (xviii), the following sub-clause shall be inserted, 

namely: - 

“(xix) Collection of dead shells by traditional communities for poultry and animal feed supplements and 

shall not require prior CRZ clearance;” 

[F.No.19-112/2013 -IA TII (pt)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part I, Section 3, 

Sub-section (ii), vide number G.S.R. 37(E), dated the 18" January, 2019. 
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